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Shri Gajendra Singh, ERLDC

Record of Proceedings

These Petitions were taken up for hearing today.

2. At the outset, the learned proxy counsel for ECR prayed for adjournment of
hearing of the Petitions on the ground of non- availability of the arguing counsel. This
was not objected to by the learned counsel for BRBCL. She however prayed that
BRBCL may be granted time to file its reply to the additional affidavit filed by ECR in

Petition No. 333/MP/2018.

The Commission granted time to BRBCL to file its reply on

or before 16.9.2019 with copy to ECR, who may file its rejoinder by 23.9.2019.

3. With regard to Petition No. 23/GT/2017, the Commission directed BRBCL to file
the following additional information, on affidavit, on or before 20.9.2019:
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(a) Revised claim based on audited capital cost as on actual COD of Unit-Ill and
upto 31.3.2019; and

(b) Detailed calculation in respect of IDC, FC & FERC claim stating the date and
amount of drawl/ repayment, applicable ROI along with resets, if any, applicable
exchange rates considered on various dates for working out IDC & FERV claim.

5. The Respondents shall file their replies on or before 27.9.2019, with copy to
BRBCL who may file its rejoinder, if any, on or before 4.10.2019.

6. Accordingly, hearing in these Petitions was adjourned. The Petitions shall be listed
in due course for which separate notice will be issued to the parties. Pleadings shall
be completed by the parties within the due dates mentioned above.

By order of the Commission
Sd/-

(B.Sreekumar)
Deputy Chief (Law)
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